
RAJYA SABHA    [6 December, 1999] 

MATTER RAISED WITH PERMISSION                                                             
Demand for expeditious completion of the work of the trial Court and the 

Commission of Inquiry in regard to Babri Masjid Demolition 
THE LEADER OF OPPOSITION (DR. MANMOHAN SINGH) Mr. 

Chairman, Sir, 6th December, 1992 was a very sad day in the history of * 
independent India when the Babri Masjid was demolished. Sir, it is not my 
intention to go into the circumstances leading to this sad event or to apportion 
blame for this national tragedy, as that is the duty of the courts of law and the 
Commission of Inquiry looking into this affair. However, Sir, it is a matter of 
deepest regret that seven years after the event, the guilty responsible for this 
unlawful and ghastly act have not been punished. The Trial Court, 
...(Interruptions)...is not allowed to proceed with its work. The Commission of 
Inquiry has also not completed its work. Sir, I request that this House join me in 
expressing this solemn resolve that the work of the Trial Court and the 
Commission of Inquiry be completed as expeditiously as possible, sp that the 
guilty are identified and suitably punished. As a nation, Sir, we should also 
resolve that such events are never allowed to occur and all places of worship 
should be accorded the respect due to them consistent with our civilizational and 
cultural heritage, and values. 

MR. CHAIRMAN: Now, Smt. Shabana Azmi. 
SHRIMATI SHABANA AZMI (Nominated): Sir, I rise in support of the 

views expressed by Dr. Manohan Singh. The 6th of December, 1992, was 
according to me, the blackest day in independent India's history. The 
demolition of the Babri Masjid was not merely a demolition of the physical 
structure, but it was a severe blow dealt to demolish the very notion of 
secularism, the proudest tenet on which our Constitution is based. I wish to 
add only one thing. The signal that we send out in our society is that there are 
two kinds of laws in-this country. If you kill one person, you are likely to be 
punished. But if you indulge in mass murder, an amnesty of sorts is granted. 
Sir, the true test of any democracy is the way it treats its minorities. And no 
minority can feel secure and protected, if the guilty are allowed to get away 
scot-free. Now that Dr. Manmohan Singh has raised this issue, and the 
Congress is in power in Maharashtra, I hope that the recommendations of the 
Sri Krishna Comissbn will be speedily implemented because the communal 
riots with which Bombay was lashed was a direct result of the Babri Masjid 
demolition. 
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SHRI EDUARDO FALIERO (Goa): Sir, I want to associate myself.' 
(Interruptions).    ' 

MR. CHAIRMAN: No, no.  (Interruptions). No, the Leader of the 
Opposition has already spoken. Now, Mr. Md. Salim. 
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* Transliteration of the speech in Persian script is available in the Hindi 
version of the Debate. 
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, as regards the issues 
raised by the Leader of the Opposition, Shri Manmohan Singh, nobody has 
got any second opinion that a few people were involved in the destruction of 
the structure. The law should proceed against them and action should be 
taken against those people, and there should be a speedy trial of the case. 
Sir, you know that these issues have been pending for years together and the 
entire country has been watching it helplessly. No conclusion has been 
arrived at in any of the disputes, either in the court or outside. I am not going 
into the merits of the case because' now, unnecessarily discussing it again, 
raking up those memories and creating tension outside is neither in the   
interest  of the   country   nor   in   the   interest  of the  community. 

. ..Interruptions). 

SHRI JIBON ROY(West Bengal) It was demolished when you were in 
power.(Interruptions)... 

MR. CHAIRMAN: No, please don't interrupt. (Interruptions).... Please 
don't interrupt. 
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1 am recommending his name for this award so that, wholeheartedly 
and unanimously, all of us can give this award to him. The point is, what is 
serious and what is not serious is to be understood. I didn't say anything 
against you, your party or any organisation. I am trying to put forward my 
point of view. I will do it. (Interruptions).... 

SHRI JIBON ROY: I said that the demolition took place when you were 
in power. 

SHRI M. VENKAIAH NAIDU: Sir, this is the problem. The law should be 
allowed to take its own course. The question is not one of which party is in 
power or who is in power. That is not the issue, As I have been telling the 
House earlier, the issue has been pending for many years. There is a 
controversy with regard to the structure also. That being the case, let us not 
go into those things. Let us not go into the issue of destruction of the 
structure. Nobody intended to do it. Nobody has taken the responsibility for 
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the same. So, with regard to making an inquiry, coming to a conclusion, 
identifying the people and taking action against them, nobody should have 
any objection, and the Government should really expedite the process, and 
the Commission should be allowed to complete its terms of reference at the 
earliest and the truth should come out, and the country should know about it. 
Let us put an end to this controversy because it has become an issue for 
some people always to incite violence outside and taking this name, they 
create further disturbances. This should not be done by anybody. I, for one, 
associate myself with the views expressed by Manmohan Singhji with regard 
to the destruction of the structure, though our issue is of Shri Ram Temple. I 
have my own view. My party has also got its own view and millions of people 
in the country have got their own view about it. But my appeal is, let us not 
make this issue controvertial any further. Let us not provoke the people and 
create tension outside in th&name of this. Let us try to reach the bottom of the 
truth and find out as to who had actually taken the law into their hands and 
who were responsible for it. 

MR. CHAIRMAN: Shri Satish Pradhan. 

SHRI SATISHCHANDRA SITARAM PRADHAN (Maharashtra): Sir, Shri 
Sanjay Nirupam is going to speak on behalf of my party. 

MR. CHAIRMAN: But your name is there. 

SHRI   SATISHCHANDRA   SITARAM   PRADHAN:      Sir,   I   have 
suggested his name. 

MR. CHAIRMAN:   I thought you did not want any provocation. That 
is why you wanted to speak. , 

SHRI SATISHCHANDRA SITARAM PRADHAN: Today, he will not 
provoke anybody. 

MR. CHAIRMAN: I hope Sanjay Nirupam would not provoke the 
Members of the House. Okay, Mr. Sanjay Nirupam. 
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* Transliteration of the speech in Persian Script is available in the Hindi 
version of the Debate. 

**Expunged as ordered by the Chair. 
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** Expunged, as ordered by the Chair. 
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MR. CHAIRMAN: Nothing will go on record. 
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SHRI ADHIK SHIRODKAR (Maharashtra): Sir, in all humility, may I say 
that when a Member is making a submission, why is he being interrupted and 
not allowed to speak? If the Hon. Chairman feels that the statement is, in any 
way, a deviation from the issue, only the Hon. Chairman has the right to 
control him. Why should there be a control from that side? Everytime when 
Mr. Sanjayji says something, they raise a voice. If our voice is drowned like 
this, then we will also raise our voice. Please don't try to drown our voice like 
this. (Interruptions). 

MR. CHAIRMAN :Nothing will go on record. Nothing will go on record. 
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SHRI ADHIK SHIRODKAR: *** 

* Transliteration of the speech in Persian Script is available iin the Hindi 
version of the Debate. 

** Expunged, as ordered by the Chair. 

*** Not recorded. 
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MR. CHAIRMAN: Hon. Members, the way Shri Venkaiah Naidu spoke 
without giving rise to provocation, I think it should have been followed. Please 
do not create a new situation. We are here not to decide about the issue of 
Babri Masjid . That issue has to be decided by the courts. Let us not speak in 
a way so as to give argumentative statements against one another. We are 
only solemnly saying that such a thing should not happen again in this 
country. That is the whole purpose of making this mention for creating such 
an atmosphere through this House that such things should not happen in this 
country in future. I think, the way Mr. Naidu expressed his opinion, only that 
kind of approach should be followed so that we could finish our business 
quickly. (Interruptions). 
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MR. CHAIRMAN: Now you have spoken. (Interruptions). You have 
finished. (Interruptions). Shri Gurudas Das Gupta. (Interruptions). 
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MR. CHAIRMAN: Nothing will go on record. You have finished. You 
have made your point. . Shri Gurudas Das Gupta (Interruptions). Nothing will 
go on. record. (Interruptions). Shri Gurudas Das Gupta. (Interruptions). Mr. 
Pradhan.... (Interruptions). Nothing will go on record. (Interruptions). No 
conclusion. (Interruptions)L The question was of association, not dissociation. 
We want to create a better atmosphere. (Interruptions). Shri Gurudas Das 
Gupta. (Interruptions). 
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SHRI SANJAY NIRUPAM: * 

MR. CHAIRMAN: I think the hon. Member should know it because he is 
a master of the language, so that we can create an atmosphere of 
acceptance and not non-acceptance. Now Shri Gurudas Das Gupta will 
speak. (Interruptions). 

SHRI SANJAY NIRUPAM:* 

MR. CHAIRMAN: Please sit down. (Interruptions). Please sit down. 
(Interruptions). 

Nothing will go on record. (Interruptions). 

SHRI SANJAY NIRUPAM: * 

MR. CHAIRMAN: Hon. Members, Shri Pradhan, wrote to me that Shri 
Sanjay Nirupam will associate himself on behalf of Shiv Sena, not dissociate. 
So, he has associated himself with this issue. I have given him enough 
chance to associate himself and he has associated himself. He is going 
beyond that, which can create provocation. That is why I am not allowing him. 
I am asking Shri Gurudas Das Gupta to speak.. (Interruptions). 

SHRI GURUDAS DAS GUPTA (West Bengal): Sir, can the House be 
held up like this? (Interruptions). 

SHRI NILOTPAL BASU (West Bengal): Sir, we cannot waste the time of 
the House...(Interruptions) We only appeal to you to kindly ask the Leader of 
the House to intervene. The House cannot be held up... (Interrupt ions) I 
would like the Leader of the House to react...(Interruptions) Is this the way we 
are going to run this House? Can individual Members h ijack the House like 
this?(Interruptions) 

MR. CHAIRMAN: Shri Gurudas Das Gupta...(Interruptions) 1 have 
called only Shri Gurudas Das Gupta... (Interruptions) I have given my ruling. 

SHRI GURUDAS DAS GUPTA: Mr. Chairman, Sir, I only believe... 
(Interruptions) 

SHRI MD. SALIM: He is not only obstructing the business of the House, 
but he is also challenging the ruling...(Interruptions) 

SHRI NILOTPAL BASU: We would like to know his reaction... 
(Interruptions) 

* Not Recorded 
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Somebody should take the responsibility...(Interruptions) 

SHRI GURUDAS DAS GUPTA: The Leader of the House should kindry 
take note of the situation prevailing in the House... (Interruptions) I appeal to 
the Leader of the House to kindly take note of the situation where the normal 
business transaction of the House has come to a standstill. Kindly take note of 
this...(Interruptions) The Government has a res ponsibility... (Interruptions) 

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, I have a stibmttsion to 
make. Sir, if any Member is making a submission or is participating in a 
debate or a discussion, and if that Member is deviating from the motion or 
from the discussion or from the purview of the motion, it is for the Chair to 
regulate him, and tell the Member, "Stop here. This is the limit." But, 
unfortunately, what is happening is that, — I am trying to understand this, and 
I request the House also to understand this — whenever Shri Sanjay Nirupam 
says something, others protest and they say, "3TW ** «ftcf 7# # ci'W, then, 
naturally, that Member, who is also a human being, would get agitated. My 
only plea is...(Interruptions) 

SHRI NILOTPAL BASU:  Are you justifying it? 

SHRI M. VENKAIAH NAIDU: Nobody justifies it... (Interruptions) I am 
not justifying rt..JInterruptions) 

SHRI NILOTPAL BASU: After the Chairman's ruling, why are you 
justifying it? 

SHRI M. VENKAIAH NAIDU: The Chairman's ruling is fmal. Nobody can 
question it. I bow my head before the Chairman's ruling. I request my 
colleague also to accept the Chairman's ruling. But may I make an appeal to 
the other Members of the House, who are constantly disturbing him, not to do 
this? Is it any way of disapproving what he has said? I would say, in all 

humility, that this sort of a thing will not help us; it will not lead us 
anywhere. So, please, let the Chairman take care of it. The Chairman is quite 
capable, He has done it. But, why should you hurt his 
feelings?(Interruptions)_ 

** Expunged, as ordered by the Chair. 
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AN HON. MEMBER: We are objecting to the disturbance, and nothing 
more than that. 

SHRI M. VENKAIAH NAIDU: You have an effective leader. He has 
made his point. We have made our points..(Interruptions) 

SHRI PRANAB MUKHERJEE (West Bengal): Enough is enough... 
(Interruptions) 

SHRI    GURUDAS    DAS    GUPTA: We    have    lost    enough 

time... (Interruptions) 

SHRI      PRANAB      MUKHERJEE; We      have      tolerated 

enough...(Interruptions) How much more can the House be taken for 
granted?(lnterruptions) 

SHRI MD. SALIM: You should take the sense of the 
House...(Interruptions) 

MR. CHAIRMAN: I have called Mr. Gurudas Das Gupta to speak... 
(Interruptions) 

SHRI MD. SALIM: Sir, you should take the sense of the House. We 
cannot allow a Member of the Treasury Benches to obstruct the business of 
the House...(Interruptions) 

SHRI PRANAB MUKHERJEE: It is a new precedent. (Interruptions) 
This is a new precedent. (Interruptions) 

MR. CHAIRMAN: Mr. Sanjay Nirupam, I have asked you to sit down 
and Mr. Gurudas Das Gupta to speak.(Interruptions) 

SHRI PRANAB MUKHERJEE: Mr. Chairman, Sir, I would like to submit 
this for your consideration and for the consideration of the Leader of the 
House. In the case of Special Metions, the practice has always been that only 
the Member, who expresses his intention to make a Special Mention, is called 
to make that Special Mention. If I heard you correctly, you called Mr. Satish 
Pradhan, and not Mr. Sanjay Nirupam. Mr. Satish Pradhan suggested that 
Mr. Sanjay Nirupam will speak. 

AN HON. MEMBER: Associate. 

SHRI PRANAB MUKHERJEE:Yes; associate; not speak. Therefore, you 
have already favoured by conceding to the request of Mr. Satish Pradhan and 
permitting his party colleague to associate himself with the issue. But I am 
sorry to say, if the Member has the audacity to defy the Chair, after it has 
given the ruling, the House simply cannot allow it to be tolerated  and  the  
Government  must  respond.  (Interruptions)  However 

205 



RAJYA SABHA    [6 December, 1999] 

serious differences an individual Member may have, he will have to abide by 
the ruling of the Chair. (Interruptions) This particular Member is in the habit of 
defying the Chair and if he considers that he is above rulings, he is above 
discipline, he is above... (Interruptions) ...then, we, the Members of this 
House, are not going to tolerate t.(Interruptions) 
 

�
  ��� ��!"�:  0$�� D'Y+� ��$�� ��  ...(.��/��)......   8�-8� �-�� �
3�� �� 
�
�DD �� ह-, �\
 $� �'b� �
3�� $� 

�� ��� ह- ? ...(.��/��).. 

MR. CHAIRMAN: Please sit down. (Interruptions) Sit down now. 
(Interruptions) I have called Shri Gurudas Das Gupta. Now, Shri Gurudas 
Das Gupta. (Interruptions) 

 
�
  ��� ��!"�:  8� #�  �c �
3�� हA� �'b� �
3�� �हi �!�� 8��� ह- ...(.��/��).. 

MR. CHAIRMAN: I have asked Mr. Sanjay Nirupam to sit down and Mr. 
Gurudas Das Gupta to speak. Now, please sit down. 

SHRI PRANAB MUKHERJEE: Enough is enough. 

SHRI GURUDAS DAS GUPTA:Mr. Chairman, Sir, I appeal to the sanity 
and the sense of judgment of this august House. We have our differences. 
We have controversial views. But the House and the Members must learn 
how to speak in such a situation and allow the dignity of the 
House...^Interruptions) Sir, the dignity of the House is being seriously 
assaulted... 

SHRI PRANAB MUKHERJEE: And only by one Member. 

SHRI GURUDAS DAS GUPTA:...and repeatedly, Sir, from one 
particular position, by a young friend of mine. I have always my good wishes 
for him. I only appeal to him to believe that this is not the way to function in a 
parliamentary system. I appeal to him... (Interruptions) I appeal to him... 
(Interruptions) 

MR. CHAIRMAN: Please sit down. (Interruptions) Now, please sit down. 

SHRI SATISHCHANDRA SITARAM PRADHAN:He is condemning our 
Member unnecessarily. J Interrupt ions) 

SHRI GURUDAS DAS GUPTA:It is an appeal. What is wrong in it? 

(Interruptions) 
 
�
 ��ह<�6  '
�:  $
, $!� �� l$� �, ��
 ह'+ ह- 8� ...(.��/��).. 
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�
  ��� ��!"�:  $
, �� ह� �
3 $��� ह- ? ...(.��/��)... 

MR. CHAIRMAN:Please sit down. (Interruptions).Please. 

SHRI GURUDAS DAS GUPTA:Sir, I had only appealed. 

MR. CHAIRMAN:Please. After I had asked Mr. Sanjay Nirupam to sit 
down, I had called you. Now, you please speak on the subject and do not 
refer to the Member. 

SHRI GURUDAS DAS GUPTA:I accept your stand with humility, Sir. 

MR. CHAIRMAN:Do not refer to the Member; only associate. 

SHRI GURUDAS DAS GUPTAI on(y say, Sir, this is a day of national 
shame. The nation has been put to shame. It is not a question of minority 
alone. It is not a question of a particular religion. It is a question of the Indian 
nation. The nation has been put to shame before the comity of nations of the 
world by the way in which, you call it the structure, you call it the Babri Masjid, 
was allowed to be devastated under the very eye of... 
 

�
  ��� ��!"�:  $
, �� ह� �
3 $��� ह- ? ...(.��/��)... 
 
(�. ��� 9C� 1 ह ��� (�h
 9!�D):  $
, �ह ��� �
3 
ह� ह- ?  ...(.��/��)... ��
-��
  

ह��$ �
 �'�
�ह �
 
ह� ह- ?  ...(.��/��)... 
 

�
 ����36��� ���
 (�^� 9!�D): $
, �ह ��� �ह 
ह� ह- ? ...(.��/��)... 

SHRI GURUDAS DAS GUPTA:Sir, I have only said, call it a structure... 
(Interruptions). Sir, I have only said... (Interruptions) You call it a structure or 
you call it the Babri Masjid. I have never said it is the Babari Masjid. Whatever 
may be the name, whether you call it the place or you call it the structure... 
(Interruptions) I say it is a national shame because, under the watchful eye of 
an elected Government in the State, the situation was allowed to drift to such 
a level wherein the assurance given to the Government was violated, the 
assurance given to the Supreme Court was violated, and the law of the 
country was violated. The assurance given to this august House was violated.  
It is a matter of shame. 

SHRI SANGH PRIYA GAUTAM (Uttar Pradesh): It is an extremely old 
thing. 

SHRI GURUDAS DAS GUPTA : It is also a matter of shame because 
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the law has not been allowed to take its own course. It is a matter of shame 
because the country has been humiliated; the foundation of the lndian 
Constitution has been humiliated; the principle of secularism has been 
humiliated, and the country has been humiliated more because the people 
who have been hauled for under violation of the law are today moving around 
the corridors of power. That is also a national shame. We appeal... ... 
(Interruptions)... 

MR. CHAIRMAN : Please, don't provoke now. Don't go beyond the 
limits. ...(Interruptions). Don't say those things. ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA : I only wish that law takes its own 
course; the Constitution be defended. The foundation of our country's national 
unity may kindly be defended. I appreciate the unanimous opinion that has 
been expressed in this House; particularly, I appreciate the position taken by 
my friend, Mr. Naidu. 

MR. CHAIRMAN : Shri Azmi. Give a soothing effect to it. 
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* Transliteration of the speech in Persian Script is available iin the Hindi 
version of the Debate. 
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�� !�/ 8�4�� D'�_�� ?  

SHRI M.P.A. SAMAD SAMADANI (Kerala): Sir, I am here to associate 
myself with the sentiments expressed by hon. Dr. Manmohan Singh and other 
senior   Members of   this    august   House. Sir, blunders committed in history 
are not to be justified but they are to be corrected by posterity. Sir, the 
mistakes committed in moments, sometimes, encourage or become 
responsible for great crimes .which pain for centuries. “3Oह
 �� /�� �� 7� $�!�X 
�� $w� ��,”   Sir, at least in this juncture, we should have that standard of 

civilisation to condemn jointly this kind of a heinous crime committed to the 
humanity against all principles of democracy and secularism. Sir, the 
demolition of Babri Masjid, as already pointed out here, was not a majority or 
minority issue. That was related with our great tradition — protection of our 
democratic principles and secular values. But, unfortunately, we are here, 
even after years, not to correct the mistakes. Sir, from various corners of the 
country even now such slogans are raised that such mistakes will be 
repeated again. At least, the Government and the 
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responsible political parties in the country should come forward boldly, 
courageously and firmly not to repeat this kind of unfortunate things. It was, 
also, related with the freedom of religious worship. Sir, I feel, it is high time 
that we analyse where should be the place of each and everything in the 
social life. Injustice is a misplacement. Sir, the home of religion should always 
be the heart and not the fist. Demolition of Babri Masjid, that happened on the 
6th December, proved that here, in our country, some people are trying to 
bring religion from the heart to the first. There is a famous saying of the 
Prophet Mohammed sal allah ali vasallah. Once, Sir, he was pointing to his 
chest. He said, -religious devotion is here, devotion to God is here. If there is 
purification of the chest and the heart, this kind of mistake will not be there. 
But, instead of that, what we see is a force in the fist. The fist may be needed 
for politics but not for religion. Shakti is not needed for religion; it is the 
Bhakti_which is needed for it. Sometimes instead of Bhakti, we are going after 
Shakti. The mistakes committed by individuals may be excused. There is a 
couplet by a renowned poet, Iqbal: 
 

�a�
� <a
! �� 0���w #� �
 $��� ह- 

3���� ��>3� �� �� �'��हX �
 �हi ��a ? 
 
The individual crimes may be excused but the social crimes are not 

excused. Sir, at least at this juncture, we should have a kind of a vision which 
may take us again to the traditions of India. India has always fought against 
narrow mindedness whether it is in religion or in worship or any other thing. 
<�� ��8: �

 ���� ���� 3घ'B��$�� ?Our Vedas have declared ��8: �

 ���� ���� 
3घ'B��$�� ? The narrow mindedness of Manas, the mind, is condemned. 

�!�
B�
�� �' �$'घ-� �' *' O���  That means if the vision is wide, then the whole 

world is our family. India is such a great country. In Kerala, my home State, 
there is a place named Aluywo, where a church, a mosque and a temple, all 
these three, stand together. When it is raining, the water from the roof of the 
temple pours into the courtyard of the mosque. There has been no problem 
centuries after centuries. The Muslims come to the mosque to worship, the 
Hindus come to the temple to worship and the Christians come to the church 
to worship. There is no problem at all. Sir, the religion is not a problem. The 
politics is interfering with the religion. It is not the religion that commits all 
these mistakes. ^(Interruptions).. Sir, I associate myself with the sentiments 
expressed here. ..(Interruptions).., 
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I have only one more point to make. Sir, a law was promulgated during the 
period of the former Prime Minister, late Shri Rajiv Gandhi, taking 1947 as the 
basic date from which all places of worship are to be respected in their 
position, which means the status quo has to be maintained. The Government 
and all the political parties should come forward for the implementation of that 
law. Any challenge against that law should be checked with all the force of the 
Government. Thank you, Sir. 
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SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Chairman, Sir, thank 
you for having been given me an opportunity to say something or. this 
important issue. I feel, this is not a political or a party issue. We have to treat 
this as a national issue. The majority of our people, in all religions, are willing 
to live together but some elements in all religions are indulging in improper 
ways. That is all. I do not want to go into the details, which are sub judice, but 
the future of India actually, depends on the communal harmony. Therefore, 
we should not politicize the issue. What I feel is, whatever happens, we must 
forgive and forget. The culture of our India is: We have to forgive and forget. 
Now, we can open a new page by forgetting what all happened previously. 
We are always against any type of violence. All the parties represented here, 
in this august House, are against violence. The culprits, from whichever 
corner they emanate, should be dealt with according to the  law   of the  land.   
Sir,   instead  of digging or  making 
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postmortem or treating December 6 as Black Day or doing something, we can 
convert December 6 into a national integration day. We can declare that 
December 6, as a national integration day. That is the reason why I have said 
that we have to open a new page. It is only to keep the social harmony and 
secular values intact and to enhance our pride and prestige among the 
comity-of nations. Sir, when we understand the feelings of the other side, start 
respecting the genuine grievances of the other side and see that they are 
rectified, only then the harmony will arise automatically. For example, in our 
State also, they have asked for a Urdu Academy. They have accepted it 
because it is a genuine feeling which they have. They have put their five 
demands at a conference that was held two days before. They were 
immediately accepted the next day. 

The NDA had assured that the rights of the minorities would be 
protected. Our party, that is, the DMK, in its manifesto, and our leader Dr. 
Kalaignar have assured that the rights of the minorities would be protected at 
any cost. The judiciary is supreme. The legislature and the executive are the 
other wings of democracy. Therefore, whatever decision is taken by the 
judiciary, we will abide by it. We hope the Government of India would honour 
th# assurance given to the minorities .before the elections, by their deeds, not 
merely by their words. They should honour the assurance given by them so 
that our honour is further enhanced among the comity of nations. This is the 
commitment for which India stands. With these words, I conclude, Sir. 

SHRI FALI SAM NARIMAN (Nominated): Mr. Chairman, Sir, I associate 
myself with the sentiments expressed by the hon. Leader of the Opposition. 
The importance of this day, I believe, is that past history must teach us a 
lesson. We must be prepared, genuinely prepared, to learn from that. If we do 
not, I regret that past history will tend to engulf and destroy us, and destroy 
the unity and integrity of this great country, which was Members of this august 
House have sworn to uphold. The particular sadness of the event of 
demolition of the Babri Masjid, which we are commiserating, is that it was a 
symbolic act. The past, of course, must be accounted for and atoned, .as the 
hon. Leader of the Opposition has so rightly said. But I stress something a 
little more important, that, particularly, in view of the coming birthday event of 
the Prophet we should all~as responsible Members-resolve to ensure, and the 
Government must also ensure, that nothing would be done to disturb the 
peace and quiet, at the 
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time of the celebrations by a minority community, who are as much a part of 
India, as any other community. This country belongs to no one-no one 
individual group, or, community it belongs to all of us. That is the message of 
our National Anthem, which we sing. I think it is high time that we uphold the 
ideal that it represents. 

SHRI R. MARGABANDU (Tamil Nadu): Sir, today the entire nation is on 
alert, as this day of 6th December, is the day that reminds us of the religious 
fanaticism that has been practised in India. As rightly said by Mr. Samadani, 
this is a secular State where all religious people are living side by side. But as 
a matter of fact, this fanaticism has been perpetrated by a section of the 
people. A section of the BJP party, the Government which is now in power, 
two days back told newspapers that if the BJP is not committed to 
constructing the Ram Temple at the same place, then they do not deserve to 
be called BJP. What action has been taken by the BJP Government, which is 
in power, against these people? They are continuously doing it. If this 
situation is allowed to be continued by the BJP Government, I think, there will 
be a second Pakistan also. The Government in power should see to all these 
things and it should have control on its people. ... (Interruptions)... 

MR. CHAIRMAN : Are you replying to Mr. Virumbi or something else? ... 
(Interruptions)... 

SHRI R. MARGABANDU : The Government should see that the people 
should not do these type of things. As a matter of fact, this incident took place 
about five years back. The chargesheet has been filed, but the charges are 
not being framed. ... (Interruptions).:. There should not be any discrimination 
on the basis of religion. Thank you, Sir. 

MR. CHAIRMAN : Anyway, you have associated yourself with this. That 
is all right. Now, Shri Ram Gopal Yadav. It is one o'clock and there are two 
more Members, who want to associate themselves with this subject. So, I 
think we will finish it. 

SHRI S. VIDUTHALAI VIRUMBI : Sir, we can extend for five minutes. 
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2.00 P.M. 
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MR. CHAIRMAN: Hon. Members, in the Business Advisory Committee, 
...(Interruptions) Please sit down. 

SHRI JOYANTA ROY (West Bengal): Sir, I would like tc associate 
myself with the speech given by Prof. Ram Gopal Yadav in this respect on 
behalfof my party. 

MR. CHAIRMAN: It was decided that we should finish our discussion on 
the Insurance Regulatory and Development Authority Bill today so that the 
hon. Minister could reply to the debate tomorrow. So, it was decided 
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that we should take the sense of the House on whether we should sit during 
the lunch-break. 

SHRI PRANAB MUKHERJEE: We can sit late in the evening. 

MR. CHAIRMAN: All right. Do you want to sit late in the evening? 

SHRI PRANAB MUKHERJEE: We can sit late in the evening. We would 
like to finish the general discussion. The Minister will reply tomorrow. So, if 
we have the lunch-break, we shall have to agree to sit late in the evening. 
Otherwise, we cannot eat the cake and at the same time have it too. 
Therefore, my suggestion for your consideration and for the consideration of 
the House is that we should have the lunch-break but we should agree to sit 
late in the evening, till the general discussion is over. 

MR. CHAIRMAN:    So, the House is adjourned till two o'clock. 

The House then adjourned for lunch at ten minutes past one of the clock. 

The House reassembled after lunch at two minutes past two of the clock. 

[THE DEPUTY CHAIRMAN in the Chair.] 

SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS), 

1999-2000 
 
THE DEPUTY CHAIRMAN: Supplementary Demands for Grants 

(Railways), 1999-2000. Ms. Mamta Banerjee. ��� 8�, +� +�� �-�64, +��� ��k� 
��[� ��X Y�� ह- ? +�� +04 ? +� ��k) ��  �k=�� $� �� T
3 �
 
ह� ह- ? +� �
 ह��
� �34 0�8� 
ह- ? She is taking the railways forward. 

 
 �
 ��घ��
 (�^� 9!�D): <� +��� 0�8� ��� �!�� 0��
 ?  
 
 �7' ���
 (�' ��
� ���� ��8s):  �-k�, +��
 ���u�B'3�DR$ ? Wr, anqcpt 

cptrtfctem i Madam, I lay on the Table a statement (in English and Hindi) 
showing the Supplementary Demands for Grants (Railways) for the year 
1999-2000. 
 
 �" #�"��: +��� �'b� ���u�B'3�* ����, +8 $'�ह B��
 $� ह��
� ��,$-9�w�k�* 
$�ह� �� 0��!�� 8� ��  ��
� �� �ह�  I wanted to congratulate somebody else today. I 

would also like to mention here that Indian women are making themselves 
visible in the world. Miss Femina - Yukta Mukhi - is now the Miss World. It is 
not the first time that Indian women have been conferred this title. Very 
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